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PASSED BP THE LEGISLATIVE COUNCIL OF IND~A. 

(Receivad the cxsse~it of the Goz9ernor General on the 5th  December L 857.) 

AN ,ACT to make further prouisio?~ reluting 
3 

WHEREAS i t  is expedient to  make further provision to enable . . 
the several Governments of the British Territories in  

Preamble. 
India to prevent the subjects of Foreign States from - residing or sojourning thereir~ or from passing through or travelling in the  

same without the coasei~t of the said Goverameats : It is enacted a s  
fo'ollows :- 

I. Every Foreigner shall, on his arrival in any part of the Terri- 
EyerTPoreignertoreport tories in tlne possession and under the government 

h ~ s  arrival iil India of the East India Company from any Port  or place 
not within the said Territories, or froni any Port  or place not subject 
t o  the provisions of this Act, forthwith report himself to  the Corn- 
missioner of Police, if he shall arrive a t  any of the Presidency Towns ; or, 
if he shall arrive at any other place, to the Magistrate or to such other 
Officer as shall be appointed to receive such reports by the Governor General 
in Council, or (in places within their respective jurisdictions) by the Exe- 
cutive Government of any Presidency or place, or by the Chief Comrnis- 
sioner of the pubjab, the Chief Commissioner of Oode, or the Gornmis- 
sioners of Mysore, Coorg, Nagpore, Scinde,' Pegu, and the Tenasserirn and 
Martaban Provinces respectively. Provided that nothing contained in this 

x,e,, a Forei ,,,,, Section shall extend t o  any Foreigner being the 
P 

being vessel or the employed master there- of a Master or Commander of a ship or vessel, or employed 
in. therein. 

11. The report shall be in writing ; and shall be signed by the person 

What to be stated in reporting himself; and shall specify his name or names, 
the rel~ort. tba nation to which he 6elongs, the place from which ha 

shall have Gowe, the place or places of his destination, the object of his 
parsuit, and the date of his arrival in the said Territories : and the report shall 
be recorded bjf the Officer to whom it is made. 
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ILP. If say person included in h e  proviso t o  Sectiori P sh,z'l'l remagin 

Foreigners being in any part of .the said Territories after he shall have 
mi~stors of vesvsls or em- 
l~loyeiltl~ereiil, to report cemsecl to be employed in a, ship or vessel, he shall forth- 
themse!ves when they 
s:casebo beso elIIP~oyed. with r e p c ~ t  himself in mavlaer arcbresaid. 

18. I f  any Foreigner shill neglect to report himself as required 
Forei~ners  negleding by this Act, he 1 1 1 % ~  be dealt, witla in the manner 

! o repork thern;elves Lo 
I be dedL wiWi in like ferein&ftzr provided in respect of Foreigners traxreliing 

lllanner as Foreigilei s 
travellil,g wlLllout a mllhout a license. 
licensz. 

V. No Poi-eigner shall travel in or pass through any part of the 
NO Foreigiler to tra- Territories in the possession and under the governmellt 

vel in  India withoul a 
license. of the East India Company without a license. 

%TI. Licenses under this Act may be granted by the Secretary to the 

License by whom to  Government of India in the Foreign Department ; or by 
be granted. the Chief $ecretary -to the Qove-cnmerits of For t  St. 
George and Bombay respectively ; or by the Chief Gornlnissioner of the Punjab, 
the Chief Commissioner of Ouile, or the Conl~nissioners of Mysore, Coorg, 
Nagpore, Bcinde, Pegu, and the Tenasserim and BXartaban Provinces re- 
spectisrely ; or by such other OfI?cers as  shall be specially authorized so to  do 
by the Governor General of India in Council, or by the Executive Govern-, 
xuent of any Presidency or place, or by any s f  the Chief Comn~issioners or 

. , ~omrnissioners aforesafd. 

VII. Bvery such license shall state the nzame or names of the person 

What stai;e;od in to whom. the license is granted, the nation to  .which he 
license. belongs, the district or  district.^ throug-11 which he fs au- 

- 
.? t ~ o r l z ~ n ,  .b,.~ p s ~ ,  or the limits wi.khi~~ which he is authorized to  travel, and 

:' the period (if any) d.uring which the 1ice;;oe is intended to have e:ffect. 
'I 

V1IIe The li.cense may be granted subject to  such corlditions (if sny) 
as the Governor General in @ou.ncil, or the Execu-t,Eve 

License may be grant- 
ed subject to col;dltion:; Government of a-iiy Presidel~cy or place, or (as regards 
; ~ n d  m q  be revolred. their several jub-isdic'i~ons) my of the sadid. Chief corn- 
missio13era or ~ o r n ~ i s s i o n e ~ s ,  may by any geraera,,$ order direct ; or as  the 

QEcer 
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Onicer gran.ting the license may deem necessary: and the license rnay be 
revoked st any time by the Governor: General in Council, or by the Execu- 
tive Ci-overnment of any Presidency or place, or by the Oiiicer granting the 
same. 

IX. If any Foreigxer t m e l  in or attempt to pass througll any part 
~ore igne r  trave~lilig of the Territories witliout such license as afaresaid, or 

ioithont or  c o n ' c ~ ~ ~ y  t o  

.*. .. the collditions cf licellse beyond the districts or  limits mentioned therein, or after 
mzy be apprehended. ." s86h licens6"~ilall have been revoliad, oy shell 'violate any . .  ! .  . 

of the col~ditiozis therein specified, he may be apprehended without mhrant  
by a I!!hgisl;rate, Deputy ?4agistrate, or Assistant to a Magisti-ate, or 
European Cornmissionecl @%facer in tlie Service of H e r  Majesty,or of the 
EasL Jl~clia Company, o r  by a Member of a Voluateer Corps. enrolled by 
authority of G-overnlnent whilst on duty, or by any Police Officer. 

X. I f  any persona be apprehended by a person not being a P9 r a g"  str rate 
Froceaure upon or a Police Officer, he shall be delivered over as  soon as 

prehension. possible to a Police OiCLicer, nild carried before a Nngis- 
trate. ; and whenever anay person shall be apprehended by or taken before a 

Magistrate to report Magistrate, such MagisLra'ce shall fortlitvitli report the 
t o  Govelnmen'c. case to the Qovernrtlent t o  which he is subject, and shall 
ca,usc tho person brouglot before Kim to be discharged, or to be conveyed 
to one of the Presidency Towns, or  t o  be detained yending the orders 

XI. A11 persons apprchended or detained ul~der the above-mentioned 

Persons apprehended 
provisions of this Act, may be admitted. t o  hail by a 

may be a.dnlitted t o  &$sgistrate or by any of the OEcere authorized t o  grant 
bail. 

Iicenses, and shall be put; t o  as little incoavenience as 
possible during their detention in mstody. 

. . 

XIH. . The Governor Generd in Council, or the Executive ,Government 

R2mord of persons of any Presidency or place, may order any such person 
appre,hended. to remove hiraself frcn-~ the said Territories by sea or by' 
such other route as the Govem~uen'c rnay d k e d  ; or the Governmerlt may 
cause him to be removed from thee said Terri'coriea 'by sach route and in such 
manbey as to  the Gouerarnenti shaU seem fit. 

XIEI. Tba 
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XBII. The Governor Geiieral in Council, or the Executive Qo~ernmenk 
of any Presidency or place, or any of the CIzicf Comtliis- 

Governilienl may 
urder any Foreigner sioners or Co~zimissi~ners meiltioned in Section Vd of '.,his 
to  remove llin~srlf: Act, may by writing order any Foreigner within liis 
juriscIiction to remove himself from the Territ;ories in the possession and 
under the government of the East  Hiidia Company, or .to remove himself 
therefrom hy a particular route to be specified in the order. 

XIV, If any Foreigner ordered t o  removehimself froin thesaid T 
or orclereiI to remove himself therefrom by any pa'ticulalr 

Foreigner r e f ~ ~ s i ~ ~ g  
beremove or ret,,sl,illg route, shall neglect or refuse SO $0 do ; 01" if aily Foreigner, 
without license afker 
renlova~ inay be ap- having reivoved Iiirnself horn the said Territories in conse- 
t."ehellded alld ('etain- quence of an  order issued under any of the provisioi?s of 
ed. 

this Act, or having been removed from the said Territories 
under any of the said provisions, shall wilfully return to  the said Territories 
without a license in writing granted by the Governor General of Tndln in 
Council or by the Government or Officer under wlzose order he shall have 
re~lloved himself or been removed-such Foreigner may be apprelzellded an-d 
detaiizecl in safe custody, until he shall be discharged therefrom by order of the  
Governor General in  Council, or of the Executive Government, or of oiie of the 
said Cliief Corn~~fs s ione~s  or Commissioners mentioned in Section VH of this  
Act, within whose jurisdiction he shall be so apprehended or detained, upon 
such terms aacl ccsiiditions a s  the said Governor General in% Council, Exe- 
cutive Government, Chief Commissioner, or Commissioner shall deem sufi- 
cient for the peace and security of the British Territories, and of the allies 
of H e r  Majesty and of the East  India Gornpsny, and of the neigl-bbouring 
Princes and States.  

XV. The Governor General in Council, or the Executive Government 
of any Presidency or place, or any of the Chief Commis- 

Governmentmaypro- sioners or C:ommis:~ioners iveiitioned in Section VP of 
hibit persons, not being 
llatural-born this Act, may by order prohibit any person or persons, or  
5om travelling or pess- 
ing through any part any class or classes of persons, not being a natural-born 
of ~ d i a  witllout a li- subject or subjects of IXer Majesty vy~itllil~ the meaning 
cense. 

of Section LXXXI,  3 and 4 Wi4lia.m IV, c. 55, 
from travelling in or passing through any part of the said Territories, or 
from passiag from m y  part of Hmdia to  another? without a 'license to  be 

granted 



XBHL. Whoever intentionally obstrv,cta any Officer 1x1 the exercise of 
any of the powers vested in him by this L4cb, shall, upon 

Ol>strnciing Officers, 
co~avictisn before a ?+Iagistra'ce, be liable to a fine not - 

exceeding 
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granted by such Bficer or OEcers as shaIl be specified in the order ; an4 
if such person shall wilfully disobey such order, he may be apprehended 
without warrant by any of tile Oficers specified in Section I X  of tllis Act, 
and carried. before a Magistrate and dcalt with under the provisions of 
Section Xj in the same mailner as if he were a Foreigner ; and the Govern- 
rl~ent may- order such person to be 'detained in safe custody, or under the 
surveiIlance of the I'olice, so long as it  may be deemed necessary for the 
peace and security of the British Territories, 

p I 
XVI, It sl~all be Iaxvful for the Co~l~rvissioner of Police, or for a 

Pnlice mav Magistrate7 or his Assistant, or for any Officer appoint- 
hnardvesseltoascertain ed to receive reports as mentioned in the first Section of whether Foreigners are 
on board. tliis Act, or for ally Police Officer under the authority of 
such Commissioner or Magistrate, to enter any ship or vessel in any Port 
or place wjtllin the Territories in the possession and under the control of the 
East India Company, in order to ascertain wlzetiler any Foreigner bound to 
report his arrival under Section 'i of this Act, is on board of such ship or 
vessel ; and it slzall be lawful for such Corilrnissioner of' Police, or other 
Officer as aforesaid, to adopt such means as ivay be reasonably necessary for 

piaster of vessel to that purpose ; and the INaster or Command-en. of such 
furnish list of passen- 
gers, and to give in -  ship or vessel sliall also, before any of the pa,ssengers are 
fornlation respecting 
them. allowed to dise~~~barlc, if he shall be required so to do by 
sucli Commissioner of Police, or other Officer as aforesaid, deli\-er to him a 

list, in writing, of the passengers on board, specifying the Poria or places at 
%hioh they embarked, and the Ports or ylaces of their disembarkatioll or 
intended disembarkation, and answer, to Lhe best of his knowledge, ail such 
questions touching the passengers on board blie said ship or vessel, or touch- 
ing those who map have disembark.ed in any part of India, as shall be put 
to  him by the Gommissioner of Police, or other Officer as aforesaid. I f  any 

Fol,eigller: Foreigner on board such ship or vessel in any part of 
to 8i1Te accountof India shall refuse to give an account of his objects of 
sc,lf not to be ailomed 
to  disembark. 112 India, or if his account thereof shall not be 

s ~ t . t i ~ f ~ ~ t m y ,  the Officer may refuse to allow him to disembark, or he may 
be dealt wit11 in the same maliner as a Foreigner travelling in India xvithout 
a, license. 
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exceediog one thousand liupees, or to imprisonmelit for any term iioa 
exceeding six rnsntlis, or to both. 

XVIII. If  the Master or Commander of ally ship or  vessel shall 
wilfully neglect or refuse to comply with the requisitions 

Fcglect by master of 
rescei to coinl)ly with re- of this Act, he shall, on conviction before a Magistrate, 
quisitious of Act. 

be liable to a fine not exceeding two thousand Rupees. 

XIX. ~ h o e b e r  shall wilfully give a false answer to any question 
for false mhicli by this Act be is bound to answel; or shall make 

swer or report. ally false report, shall, upon comviction before a Xngis- 
trate, be liable to imprisonment for a period not exceeding two years, and 
shall be liable to a fine not exceeding one thousand Rupees. 

WX. The word " Foreignei' in this Act shall be deemed to mean s 

. Interpretation o f u  FO- 
person not being ettlaer a natural-born subject of He r  

reigner." Majesty within the meaning of $ection LXXXI, 3 and 4 

William I V ,  c.  85, or a native of a place in the possessio~l;. and under the 
Government of the East India Coiilpany. The word "Magistrate" shall 

include every person exercising the full powers of a 
" Magistrate." 

Magistrate, and a Justice of the Peace. 

XXI. If a question s%iall arise whether m y -  person alleged t o  be s 
Proof of being a Foreigner and to be subject to the provisions of this 

Foreigner. Act is a Foreigner or not, or is or is not subject to the 
provisions of this Act, the onus of proving that such person is not a Fo- 
reigner or is not subject to the provisions sf this Act, shall lie upon sn&h 
person. 

XXII. This Act shall continue in force for two years ; and i t  shall 

Duration of Act. 
not exteiid to the 'Settlement sf Prince of males9 Island, 

Act  not to extend to 'Singapore, and Nalacca, or to the Territory of Aden, 
Aden  or the Straits' Settle- 
nlellt unless s~ declaed. unless the same shall be specially BecBared applicable 
to  such Settlement or Territory by %he Governor General of I~idia  in 
GounciI. 

XXIPB. The foregoing provisfouns of this Act shall not extend to  any 
ex- Foreign Minister duly accredited by his Government, nor 

emptions. to any Consul or Vice-Consul, nor to any person under 
the age of fourteen years, nor to any person in the service of the British 

Govern-ment 
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hi57-e ju~isdict,iolis) the Execui;ive Govern~enl ;  of any Presidency or place, psi- 
t. any oof the Chief Commissioners or Gorn;~:issioners rnsntioned in Sechioz 

VI oE this Act, may exenapt an,y person, or any dass of perseus, either 
wholly or partially, o:r temporarily or otherwise, from all or  a,ny of t h e  
provisions of ibis Act ; and may at any t ime re-rroke any exempt io~.  

XXTV. Any Officer of 6Isvernme:rL or &hen. person a;-~]lo, pl.ior 7 ; ~  

of this Act, may hay? done slay thing which 
IndeLnnity. 

would have bekn justi8ed by h i s  Act iE i t  had been in 
i 

force s t  .the -k,jme, is hjreby indemnified for so doing ; and no action or ciher 
',A p:5&ceeding *,, s'haHI 'be commenced or prosecuted in respect of any tizing ss 


